
                                    

Tezpur PS Case No-575 of 2022 
      PR Case No-1099 of 2022 

U/S-498(A)/494/325/34 of IPC 
 

ORDER 

16.06.2022  

Case record put up before me. 

Ld. Advocate of the accused person, namely, Md. Dildar Hussain 

is present.  

Today the date is fixed for case diary as called earlier vide order 

dated-03.06.2022.   

Heard learned counsels of both sides on the instant petition. 

Also perused the case record. The learned advocate of the 

petitioner has submitted that the above-named accused person 

is in judicial custody since long and the investigation of this case 

has already been completed. The Ld. Counsel of the accused 

also submitted that the investigating officer of this case has 

submitted charge sheet against the accused after completion of 

his investigation. Hence, prayed to allow the bail application 

filed for the above-named accused person.  

On perusal of the case record, it is seen that on 13.06.2022 the 

complainant who is the wife of the accused as well as the victim 

of this case submitted no objection petition vide No-686/2022 

against the bail prayer filed for the accused and has prayed to 

allow his bail prayer.  

The prosecution story in brief is as follows that on 08.05.2022 

complainant Halima begum lodged the ejahar before the O/C of 

Tezpur PS to the effect that she got married with the accused 

around 12 years back and out of said wedlock two children were 

born to them. But the accused again married with another 

woman and started torturing her physically and mentally and 

also assaulted her causing her injury. It is also alleged that on 

07.05.2022 at night the accused against assaulted her and 

trying to kill her and then she started shouting for which 

accused fled away from the house.   

 



                                    

                 16.06.2022 

From perusal of the case record, it appears that the accused 

was arrested and produced before the court on 14.05.2022 and 

since then the said accused has been detained in the jail hajot 

till today. Perusal of the case record further shows that the 

investigation of the instant case has already completed and the 

investigating officer of this case has submitted charge sheet vide 

charge-sheet No-436/22 dated-08.06.2022 under section-

498(A)/494 of Indian penal Code. 

As the investigation of the case is completed and further the 

charge-sheet has been submitted against the accused Md. Dildar 

Hussain and also the fact of submission of no objection petition 

regarding the bail application filed by the complainant-cum-

victim against the bail prayer of the accused, I find that further 

custodial detention of the accused, namely, Md. Dildar Hussain 

is not required. Accordingly, the bail petition No-634/2022 is 

hereby allowed.   

Hence, the accused, namely, Md. Dildar Hussain is allowed to go 

on bail of Rs.10,000/- (Rupees Ten Thousand) only with one 

surety of like amount i/d to jail hajot on condition that:- (i) He 

shall not leave the local jurisdiction of the Court during the trial 

without prior permission of the concerned court; and (ii)             

He shall make himself available before the Court as per date of 

appearance fixed by the Court.  

Accordingly, both the petitions stands disposed of.  

Inform all the concerned.  

Date as filed earlier.  

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 
              Sonitput at Tezpur 


